
Ol"l"lCl§ Ol~"1'IlE CHIEF JUDICIAL M.»\GlS'l'RATE. Cl'IN'l'R/tl. DlS'l'RlC"l'. I
TIS IIAZARI COURTS. DI-.LlII.

__l)U1‘Y ROSTER FOR TllE_\'|OJ§l'I‘Il OFNOVIQMBICR-2024,
QEIETRAL DISTRICT,

The l‘ollo\\'iug Judicial Magistrates First Class. Central District \\ilI \\orL as Dut_\ Magistrate. on
the dates noted against their names. It is enjoined upon the Duty Magistmtes to hold trial of accused
persons involved in petty eases \\"hcuevcr necessary and to attend all urgent matters. such as recording of
dying declaration etc. \\'ll0l'l0\'Cl‘ such matter is placed before them They should al\\a_\s be ax ailnhle in
their homes on the day ol'duty.

0" 3Jmdm.s$ecml 5:'Ll.l1.L¢i'I§' flI1de<\ll\¢rl10li_d=I>"s._tM\’ aw mmlimdio L°il§]L.lf!£<!l!Ll_l!\ I UM
Al“ illldifclllfllll tlietoutm to 05:00 EM__or till the disposal of_remancl and other mise. \\orl\ \\_luchc\ er is
1-1l0r._Qt1 \\'Qrl<_iuLda_\'s Duty Magistrates shall remit in_the court lill tl5:(1tl PM. The rig]; _Mag|stratg_
,\\-ould he assisted bx-

‘I

'§I'hcr o\\1]_§t_glT.’ __ _ In _

In ease of any difliculty to work on an) particular day. the concerned Olfieer ma} get the duty
exchanged, on mutual basis with an) other Olliecr “ho is willing to perfonn dut_\ on that da_\. Order be
got issued in that regard \\-cll in advance, so that there is uo inconvenience to au_\ one

The Ld. Duty MM shall also dispose off Trnlllc/STA Challzms (impounded vehicles) on their
day ofduties on holidays.

The Ld. Duly MM shall also \\ork at Outreach Clinic IHBAS near Jntna l\’ll1S]l(.l. Urdu Park.
Gate No. 2. Delhi on all Mondays. on need basis.

SI. Name of Lil; MMs. 7 D:t_\'s of liolitlays Court Room No.
N9_ Duty

1 M.~=.sm|mt otitiititm-.Jt\11I'c t m-n-znzt tau i i
lR/o D-52. Panehsheel Enclave. New Delhi

2 ‘Ms.M:m_v=i,JMFC *; L D _t12____-11-202! 212
R/0 H. No. 145-146, Pocket-G-27, Sector-3, \
Rohini. Delhi.

3 Ms. Mecua Cl1:1ultati,Jl\’ll7C* l‘ _0.3-.1.l__-3034 206
R/0 House No. ltll-C. Plot No.7. Gali_No ‘ Extension Block
l,Maurya Enclave. Khasra No. 8-I-l-84>.

t Sant Nagar, Burnri. Delhi-84

Tl

t _____,_,_ .. .
5 Ms. Nclm Gael, JMFC ‘l

Dr. l\'eh:\ Kheria. -TMFC 04'] ‘"2924
Rlo 22A, Navsena Apartment. U5-l I-2024
Wtst Enclave, Pilampurn. Delhi.

343

06-l I-2024
R./o Flat N0. I0 Sukhdhnm Apartment \ 07-l l-202-I
Sector-9. Rohini. DOW

Z03. (‘BA-ll

l n Sh. Nitish Kumi|rShu|'mlI. JM FC
\ R/o I-l Nos 64. Goviud Mohalla.

t Haiderpur. Delhi

03- I I-2024 201. (‘BA-l



._7i__ _ ,_ _ _ W” . .: .
Sh. (‘lintiiiilerSitii1li, JMI-(‘
Rio Flat No 2tl5ti. Ground Floor. é
Tipc-IV, DA Flats. Gtilzihi Bagli. Delhi. .

ll‘J- I I-1112-l 12

S Sh. Gitiiritv Goytil, JMFDCD
R/o ~ll3. See. 22A. Pocket-C. Palain Viliar.
Gurugrnin

i lll-ll-2ll2-4 12-l7

9 ‘ ll-ll-2024 DD l.CI3A-l "DD
,l2-ll-202-I ‘

Sh. Arjun l(ii':ir. JMFC
Rio R-801-802. 1“ Floor.
Ragliuhir Nagar. New Delhi

I ll
l

l

Sh. Pntitjnl G:iiigii':ti',JMFC DD 13-ll-2024 D 205 DD
Rio l‘l'N0.3U7.'SlIllillil Apartiiient,lP l ]4.||-2()g4 \ |5x[cn5.on 31¢;
Extension, Delhi 3

ltiD Dr. Rnj i<am.tt-Dsingit, JMFC DD” DDD I5-II-202-l DD241 D
R/o A»2Il46-147, Second Floor. Sector-ll l
Rohini, Delhi-85 ‘

ll2 16-I |-2a2I 11-t i-202$ DDiiiiiDMs. Gitn. JMFC
R/o Flat No. 2099. T)pe-V. Delhi Atllllll. Flats
Gulabi Bagli. Delhi.

‘I3
l

Ms. Rcetikit Jain. JMFC 18-l l-2024 D 149
Rio B-64, Aiilriksh Apartments, Sector-l4 19-11-2924
Extensioii, Roliini. Delhi-85

l
‘l-l Sh. Vinotl Kiiniitr, JMFC

R/0 B-28.4"‘ Floor. Ragliu Nagar.
Pankha Road. New Delhi

21-I I-2024

15 Sh. Apoorv Gupta, JMFC DD
Rio E-I48, Ground Floor 8: l“ Floor. Asliok
‘flier, Delhi-52 i

, 22-I l-2024 f" D26

ll6 Sh. Mantij Kiiuslial, JMFC l 23-I l-2024 24-1 l-202-l 37
R/0 H. No. I707. Delhi Administration Flats.
Gulabi Bagli. Delhi , ‘

‘17 l25~ll-2024 DD DD D386 D DMs. Pnyal Singal, JMFC
Rio 1673, Neelkatitli Apartments ‘ 25-1 l-3024
Sector-13, Roliini. Delhi. .

I8

I9

Sh. Riipiniler Singh Dliiniiiii. IIVIFC
Rio H. No. 2026. Dellii Adininistralion Flats
Gtilabi Bagh. Delhi.

i 28-ll-202-l 2. CBA-l W

‘27-ll-202-l ‘LCBA-ll D D l

Ms. Divya Gupta. JMFC
Rio 8-A, Ashoka Apartment. 7 Rajpur Road.
Delhi D

~

D20 Ms. Sayeslia Cliadlia, JMFC
R/o 3912. Slial-:ti Nztgar. Delhi l

Di 29-ll-2024 T l 212 x

21 Ms. I(iit3'ii_\'ini Slinrmn Kzinilwal. JMFC ‘ 30-l I-2024 202. (‘BA-ll
Rlo C‘-88. Sector-50. Noida. UP

20-t I-2024 l I50 l

“’\



giii,]i'|-ts:

The dates which are underlined, fall on Sunday. Second Saturday and Holidays

When niiyuorkiiig day is declared a holiday. the Ditty Magistrate on that day \\lll he ilcciiicd as
Duty Magistrate for \\liolc day \\!lltOlll any furtlicr order .

Duty Magistrate shall hold court on Sundays. Second Saturdays and Holidays etc‘ in Room
Numbers mentioned against their names.

lt is itiipresscd upon the JMsFC to complete their work. iii particular signing oforders passed on
the day. as also on wiirriiiits for example release warrants. remand warrants etc. pursuant to
such orders as aforesaid. before lent mg the court nl the end el' the court hours. and not to lcaic
such work for the duty Magistrate of the day.

The Ditty Magistrate depiitcd for holidays. Second Saturday and Sunday s, etc. shall look after
the cases 01' CBI. Warrants of Arrest issued by the authorities beyond Delhi. He shall also
dispose olT the matters presented by Railway Police and all other matters not specifically
iiicntioiied herein. Willi {lie consent of all tlie I.ri'. Officers aim‘ as rIi'.rr.-usserl iii Ilia nieetiiig
lie!!! an 06-(H-2022, Lil. OJ’/icers‘ shrill deal ii'i'!li all clmrl ivnrlr Q)“ their n:.rpe:'!i'i't' (‘I-ltl'r'I\'
incliirliug remnml war]: /bail lmiirls, mrirlriiig of TIP mi/I u]:pli¢-riririri for recording of
stateiiieiit uniler sedinn I6-I Cr. RC. are till 05:00 Pill.

The Duifv Magistrate of rlu: drry slmll report at Video (.‘rugferericiii_i,' Roam litres! by I2-'00
My rmrl slim’! dispose of the warli as par rlirizetion of this Qfiice coiimiiiurl in rifliee order
N0. 8340-S0/Mill/CMM/2008 rliiterl 28-07-2008. The Ditty Magistrate shall not ordinarily do
the work of any Link Magistrate on the day of his/her duly. except when assigned by the
undersigned. ll‘ such work of an oflicer comes to liiinllicr. it shall be put up before nest Link
Magistrate of such ollieer without formal marking. This issues with the approial of the
Lcl. District & Sessions Judge (HQ) dated l6-Ill-2017 iii stipcrscssioii of earlier order of this
office bearing No. 996-l024ICMlWCeiitrall2tll 7 dated (ll-02-2017

The Ld. JMsFC dcputed for duty and the stall" of their courts who will work on such days shall
be entitled to avail Special Casual Leave (Compensatory Leave) in lieu of the duty pcrfornied
on stieh day (s) as per rules. The special casual leave (compensatory) of the .lMsFC shall be
routed through and after reriliczilion b_\ the undersigned Tlic JMsFC while foriiiirding the
application of tlic stall‘ for grant of such special casual lcatc lCOIt‘l|)0tlSfllOl'_\ l shall icrify that the
olTieial concerned had actually worked on a particular dnic

The Judicial Magistrates First Class dcputed as Ditty Magistrate shall not be allowed to aiail
leave on the day of their ditty in any circumstances. Judicial Magistrates First Class imiy only be
allowed to change their day of duty on mutual exchange basis with prior permission of the
undersigned. If the Duty Magistrate is not available on any day due to some inevitable reasons.
he/she will send a formal request \\0ll in {lLl\ iince for change of duly alongwitli the written
eonsentlwillingiicss ofthe olTeer agreeing to perform duty in hisllier place. to the olTiec of the
undersigned. so that appropriate orders may be passed.

The Judicial Olfieers who are deputcd as Duty Magistrates. it‘ summoned for the day of such
duty to appear as witness in a court located in court complex other than the place of posting will
send it formal request in advance to the court where helslic has to appear as it witness for hislhcr
exemption fi'om court attendance for that date. he lslic may do so iii the forciioon session. under
intiinatioii to the undersigned (Rel: standing order issued by the Ld District Judge-l & Sessions

(ADDl_..ClllE‘ DIC AL MAGlSTR.\ E-0?.)

Judge. Delhi. Vidc Ne. 42534-684/DMlGa/.. Dated 26-10-1999). y

" W Wi1l\]

FOR 'HlEF.lL DICIAL MAUIS 'RA'l'E
CENT {AL DISTRICT. DELHI



' 1

No Ql§°["3'Ll°Il lC.lMi'CcntrallSSIDR!2tl2-l Dated. :23 Helge?-f1_
Co|i_\' l'oi'wnrtletl for inl'ormntion to:-

(ll

---—-----—oc::>:>::>==cc

s---- \OO0-lG\

22

20.
21.

The Ld. Registrar General. Hen'ble High Court of Delhi. New Delhi
(Through Ld. Principal District & Sessions Jutlgc (HOsI. Delhi
The Ld. Principal District & Sessions Judge (l-lQs). Delhi
The Ld Oflicer ln-Charge. Pool Cur. THC. Delhi
The Ld. C.lMs. all Districts. Delhil New Delhi.
The Ld. Secretary. DLSA. Central District. THC. Delhi.
The Ld. Adtninistrative Civil .ludgc.Central District. Delhi
The Ld. ACJMS/.lMsFC, Central District. THC and Railway Courts. Delhi
The Ld. Principal Magistrates. JJB-l.ll & lll. Delhi'Nc\\ Delhi
The Director. Prosecution. THC. Delhi
The Commissioner of Police and DCsP, North. Central and West District, Delhi
The I G (Prison), Tihar Jail, Delhi! New Delhi.
The Secretaries. Bar Association. Tl-ICIPHC/KKD/RohinifDwarka & Sahel Courts. Delhi
The Nazarat Branel1fFiling Section. Central District, THC. Delhi.
The A0 (J). Computer Branch, Central District, Delhi
The Care Taking Branch. THC, Delhi.
The Superintendent Jail. New Delhi! Law OlTieer. 'l'ihar Jail! Lock-Up lneharge. THC. Delhi
For uploading on Central Web-site Committee though LAYER.
The Video Coitfereneing Room, THC, Delhi.
The Cash Branch, THC, Delhi
Reader to CJM. Central District. Delhi
The Dealing assistant (Leave). Jnclieial Branch and Adinn. Branch-l.ll &lll_ Central. Tl-lC.
Delhi
The Guard File.

(ADDL. CHIEF JUDICIAL M \Gl RATE-02)
FOR CHIEF JUDICI1 L M GISTRATE

CENTRAL DISTR T, DELHI


